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The Council adjourned.

Saturday, September 8, 1800,
Prysext :

The Hon'ble the Chief Justice, Vice-President,
in the Chair.

Hon'ble 8Sir H. B. E. | A. Sconco, Esq,,
Frere, C. J. Erskine, Esq.,

Hon’ble C, Beadon, and
H. B. Harington, Esq., | Hon'ble Sir C, R. M.
H, Forbes, Esq., Jackson.

Sin CHHARLES JACKSON was
duly sworn, and ook his seat as a
Legislative Councillor of the Council
of India.

INCOME TAX,

Tue CLERK presented a Potition
to the Council from Merchants, Bank-
ers, and other Inhabitants of Singa-
pore. praying for the exemption of the
Straits Settlowmeut from the Income
Tax.

RECOVERY OF RENTS (BENGAL).

Tue CLERK also presented a Peti-
tion of Ameer Mullick, praying for an
nlteration of Section XXX of Act X
of 1859 (to amend the law relating to
the recovery of Rent in the Presi-
devey of Fort William in Bengal).

Mg, SCONCE moved that the Peti-
tion be printed.

Agreed to,

- INCOME TAX.

Tie CLERK reperted to the Coun-
cil that he had received a communica-
tion from the Governor of the Straits
Settlement, with an extract from the
resolutions of a special Meeting of the
Bingapore Chataber of Commerce
against the Income Tax.

ARTICLES OI' WAR,

Tur CLERK also reported that lo
had reccived a conmuunication from
tle Military Department, forwarding
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copies of a Bill to amend the Art
of War and of a note thereon.

FINANCES OF INDIA.

5 ord
S BARTLE FRERE Bﬂ‘dbsf,fho
entering on the Orders of the Y,
desired to say a few words 10 eﬂy}vhich
tion of the circumstances un erParlin'
a Bill had been brought int® -y
ment, for the purpose of end ’.:rﬂiﬂ"
Secretary of State in England ot of
a loan of three millions on 8¢ %gir
the Government of Indif. 7t e
Bartle Frere) wished to make ‘o find
planation, because an imPresse jneo®
got abroad that there was goint 7 and

. . mg .
sistency between this P"OceiVil;on."‘

the statement made by Mr . Joseril
Febrnary lagt. Mr . Wilson, ”I o™
ing the financial state © pating

try at that time, an(! in n.ﬂ:]ll(;
what would be the effeet 0F ", ¢lo

sures proposed to be introduce ti"‘“w
next eighteen months, gave ""the final®
of the balances at the end of osed thab
einl year; and it had been suPPe" o of
what he then stated contain® = = oré

pledge that thero should bt? :xpellf"’s

loans raised for the cl]i‘f‘;"r Frere
of Government. He (m.r a \
would, with the perm'ssion Oni( j
cil. read what Mr. \Vllso'l‘: ,mge]lsc
i nt o Jasb
time. Tt would be fou ‘ebru"’y

of the proceedings of T
Mr. Wilson said:—

“8ir, T havo beon nsked, 88
what resnlt we expeet [T0M 0y yre
taxes und from our red'nccd oXPC Thoth
hope in the course of time to ’roducc o
meet ; our nim’ of course lS,t"lp ol that £
librium ; but T must rmnmt ny
time, the greater part of & J© 'fruitf"l’ and
lofore our taxes can becom® gure Try
before our reductions of Pxpw w”-,n 1he
reformed systcms cau b““mbnlnno"“’ pavé
the menn time, however, OUF o, tll"yds o
excheqner are lurge, Inreer by upwurycar,
been since 1853, and h‘mer/\ ril 1085 el
six millions than on the 80th h P h"lr:»hu“’
In Indin and at Home I eXPE¢Cy " ho - o
on the 80th April next 060 st Y gl
£10,600,000 ngainst £13.3 o tw“egﬁctioﬂ‘
therefore, oven though O\ 1 the e
be dilatory in coming it & wefore th }’rho“t
of oxp(-.n;litnro some tunﬂm go ¢ b
felt, I trust we way be able !
any further resort to
time ; and 1 hope that, !
blessed with peace whellv
{ carricd into full effect, W€

0 i(] he
nere W
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uecosaity of having
money market, ns
”

resort a0 constantly to the
a8 beon the cnge,

unfortunately in the pust

Now, in considering how far My,
Wilson’s anticipntions had bern, fulfill-
ed, it was right (o consider how far
“r umstances had ocearred different
tom those which Mr. Wilson had a

right to anticipate.  In the first place,
there had been u delay, owing to canuses
W which he .(Sir Dartle Frere) need

Wot now refer, of at lenst o quarter of a
Year it th

) e new taxes being brought
Mto etfect.  Similar  canses had, to
Some extent, oceasioned delny in earry-
g out reductions uf expenditure in
fome departments.  Ile trusted that,
Befure many wecks passed, 1t would be
m the power of the (Governmoent tn
Publish kome of the results which had

[Serrevpin 1, 18G0.]
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took along time before the cxpendi-
ture of a great Department like that
of the Police, when it had once become
excessive, could be pressed down
within rensonable limits 5 and, as Mr.
Wilson pointed out, the ditficulty in-
creased with every reduction cffected.
So alss with regard to Railway expen-
diture, he (Sir Bartle Frere) believed
in B

that, when our late collengue spoke

ebruary last, materials were not
at hand for estimating the Railway
expenditure for 1860-61, but tho
amount expended in the year 1859-G0
wa3 somewhere about five and 3 half
millions, whereas the amount which
the Railway Companies had ostimated
they would be able to spend in the
current season 1860-G1 was 73 mil-

lions. In this branch

¢ of the expen-
diture, it

Mtended the labors of the Military
Finance Commission, and although
e of the Members of that Com-
wission, Colonel Jam'eson, had been
vbiiad to proceed to England, he had
lefe sn wblo o coadjutor, Colonel Bal-
four, that he (Sir Bartlo Frere) had no
doubt that the results of their labors
would prove as valuable was had been
anbicipated wl en the Commission was
first appointed. ln all these mitters
% generally happened that the time
tecupied fne obtaining  a result was
onzer than was first anticipated.  But
mthe cuse of the Finanee Commiasion,
he wag surs it would not be found that
there had been any dilatoriness either
oit the part of the Commission in Qlfol‘-
ing suggestions, or of the Administra.
tive Goyornment in givi 'g them effoct,
3o also with regard to the Police It
¥as not until somo time after Mr.
Wilson apoke in February last that
Bttive wonsures wera tuken to bring
this branch of the expenditnre under
Searching euqguniry. lu this respeet
also he (Sir Burtle Frere) felv confi-
dent thut the exertions of the Com-
Wisgion Intely appoiuted, and wl}ose
first  roport” to  (Government might
shortly bo expected, would  fuily
justify the appointiment of that able

Commission. It waa not to be ex-
bected  that  any  reductions conse-

quent on such wecasures could be ear-

1t

Tied out by & stroke of the pon.

was  of courzse the in-
terest  of Government that

there
should, if possible, be no check so nx
to get the return expected from tho
outlny as soon as possible, It appear-
ed from n Parliamentary Return of
the 12th of July 1860, which he held

in his hand, that in faver of some
Railwayvs there would bo a considera-
ble surplus of paid-up capital, while
there were other undertakings with

respect to which it appeared that the
balanece in

expenses
small.

hand  to  meet current
would  be inconveniently
In such a case as that, the
ohvious course was to require  the
sharcholders to pay up anv amount
of enpital  which ~ they might be
u der engagement to do. But it
wns, of eourse, very much dependents
upon the state of the money market at
the time whether it would be advis-
able to foree them to do this, or whe-
ther it would not be better to await
somoe more favorable time to 1ot them
go into the mouey mnrket. 1lie hoped
it would not be necessary for any Rail-
ways to look to Government for wssist.
ance in that way 3 but, looking to the
state of the bnlances, and to the eati-
mate of cxpenditure for the current
yenr so much in oxcess of the year
preceding, it would be neeessarzr to
hwve n considerable reserve at m.n_d
to meot possible demm‘uls, and this
was a contingency which could net
have been foreseen in February last,
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There was another element which
Mr. Wilson did not see at the time he
spoke, and that was the state of the
seasons in Madras and the North-
‘Western Provinces. It was impossible
to say at this time what thcir state
would ultimately prove to be. Thero
was ground for hope that it would im-
prove, but there was still reason
to fear that it might not be so,
and this uncertainty of course af-
focted trade geverally, Another ele-
ment of uncertainty, arising from
tho state of political affairs in Kurope,
must be taken into consideration. All
these things of course affected the
amount of balances which it was desir-
able to have in hand. When the sea-
sons were fair and the political horizon
was clear, it might be possible to get
on with a smaller balance in the
Treasury than it would be prudent to
rererve when the seasons were un-
favorable, and the political horizon at
all overclouded, and when there was a
general contraction of trade. le
simply adverted to these facts, not as
showing that Mr. Wilson'’s calcula.
tions required auny alteration, but as
proving simply this, that tho amount of
balances as estimated by him was that
which  he might reasonably lLave
trusted when everything was going
on as it then was, und as he had a
right to hope it might continue. It
would be seen, by referring to whnt
Mr. Wilson said, that in April 1859
tho balances in India and at Home
amounted to £13,398,000, and he ex-
pected the balances of the following
year, that is,in April last, toamount to
£19,600,000 ; and under the then exist-
ing circumstances, beginning the year
with this amount of balance in lhand,
Mr. Wilson might reasonnbly hope
that, notwithstauding the serious dif-
ference botween the current income
and expenditure which he then
deseribed, it might be possible to get
through the year 1860-61 without bor-
rowing, though the balance in hand at
the end of the financial year, when the
balances were natwally lowest, might
fall below the sum at which they stood
at the end of 1858-59. But under
different circumstances it would be
prudent to have a much larger amouut

Sir Bartle Frere
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if
of balance in hand., There wnsl?n:lof
ference of opinion as to the BT
balance which it was prudent oF =
sary to have in the hands Ou 1ho*
Government of India. Someourteen
riti-s thought that twelve OF b
millions were little enough ; % o i
we might safely go as low 88 *. -
lions. But even under such ©& atedh
stinc s as Mr. Wilson had zult"clpc]os"
wo shiould have been I'uulli”g‘evllicllib
to the low est amount of balanc® ‘h end
would be prudent to retainl y Sup’
of the financial year 186 ol oul
posing, however, that 1t “’:v the
necessary to borrow, how wid
Preasury to be replenished g
obviously expedient that th pece?
of Staté should obtain tho ;],ghﬂld&
power for raising » loan m.]ieV d ‘b”",
He (Sir Bartle Frere) be 208 and?
these were the circumstunbt ke
which the Secretary of Stat® 1«‘1‘0"")

this power, and he (Sir ”‘"tt]; 0 th;’
trusted that what he hiad St oot
Council would be suflieie™ ~. g
that Mr. Wilson was 1O forﬂ{"“
guine in the estimate whieh T o ‘L’:
in February last, and t.hﬂt the s
nothing in the proceodibf = ip b/

cretary of State incunslf‘t:f ich Mr
least degree with tho hope i
Wilson then held out. did i
M. SCONCE said o, W
enter the Council this pios ,emoi’lr‘
the expectation of troubll"f it bis Pﬂw
ques ion of finance, roF _"_“tim, e
puse to take uny (_exc:P"m
general explanation Ju8
Council by the Ionortl Ly wb
(Sir Bartle Frere). e
part of that statemen B of
wholly unexpected 4
Sconee). Le allt_ldt‘d 5
the statement wl}wh gro nev Jod
cessity for openmng i
the iu};uﬂicieng menns R Pc!urr)’lufnw
Railway Companic8 !
their own works. "0 £ho cIPﬁ,oul
not prepared, from 80Y © vl o0
tions which had beel o who gsi"ﬂi
the lamented Mr. \-Vllaoia Jiscus®of
recently led the 1“1U‘_‘”(;ens
in this Council, that, !"s
the Railway Com})l{“'emds for o9
to supply tho requisit®
ing on their works
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Wwoul] {
i ho i
Mking ad;’bhgcd to ircur the risk of
]‘:’05‘._ . l?élces to them for the pur-
“as to haye b understood, 5} millions
h‘,’po“"("d thnt,een the limit, but it now

ad the actual cxpcnditut‘e

.been 73 wmilli
ltmhert“ bezt'mln‘o"“- He had not
it thege o informed in this Council

e ad
fit . Avance: . '
; CCount in the 1?: formed any basis
e lm Govornme nnncl‘ul statements
" {)@ fad ‘l“\ldelit" Some months
iono seure an m( n _the (Council to
b Bé)c“('med L 1;fmtlstuc'tnrymi’ormn-
i, Railwa y them with respeet to
" that, if 3" ace unts. It reemed £0
Yo T assent, t\e Council were to give
aa:cos to Ruil(: or op’nion upon any ad-
f Y that we B!v“yS, it was very neces-
]‘P{natiOl\ as t 1uld have thorongh in-
“\?lil' ny ac'c()‘(l) the mode in which the
)u( n “"”hmlits were kept both here
“ﬂenley 2 43 and whetl i
nents of hether the dis-
'ecr(? i adva oach Railway Company
: empts in ‘{,“106 of its veceipts or tho
i M, g 4 dvance of the disburse-
ﬂtc'ilved y l;{lel'ﬂttmrl that the money
Ome wyg ‘e R’}ll\vny Companies
tCrotar paid into the hands of
correc P'lrszoOs‘ ? fucko and used for
Kai| Sponding 8 in England, while a
Y Conr eredit was given to the
kno‘ rsonleutlgmnl(‘s here to meet their
A o w
Wy \erefore Whethe“ ould wish to
U surplyg r v.rtually there
B, Suriey of ) or a deficit in the
Wi, Vhatever nu'3 various (Companies.
‘\(‘(‘n‘l:gltlt be the mode in
. oty ;
" tho rosn] were ko t, and
ought s of those accounts,
o Sible should have at the
\eti:cmu“tﬂ :0 ;)lppurtuuity distinet
i O 14 v i
of lL,l s s (}mt we might know
u(l\,“m“* rcc()iptqg‘s_ wera in alvauco
bl ¢ of fio c{" tho rceips in
Whyg end o )o“_ll_‘gea. flis 1L no-
b‘“\kp Were tllne Su(:: had not told us
rutun“l’t Aty (.()x}\pmniea whose
Wo e to “’hic;ms disclosed by the
“"lichug Wt to knln be had peferred.
. :
;Bre u“ usion ‘Vu\: the Companios to
gy b 2L to gi\:(\ made, and if we
+ our nssent to the

Pub);

Arg, 4 ey, g

Wi fron, :ur{‘g.o_‘ (} .vermment that

of oy %o g N)ul( efieit in Ruilway sup-

\\vasepl‘essm r d have an opportunity

ty bxpedimh our opinion w‘\\ethcl‘ it
¢ {he Lo adopt what he believed

Cutiye
ely new proposul to

[SEPTEMBER g 1860.]
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[reasury to mako
advances to the Railway Companies
which should themselves have failed to
find the necessary funds. Oune expla-
n tion given by the Honorable Mem-
per wns that it would be injurious to
force the Railway Cowpanies into the
money market at an anseasonable time,

and that therefore the Secretary of
in order to

allow the Public

State was to raige @ loan
ive those Companies the nesistanco
that they needed.  In either case

however & resort was had to the money

market. 118 could not say, nor he
)1 his Hounorable

what argu-

mants the Secretary
have used to support th
made by him to Parliament for

loan. 16 might be that ghe inabili
the Railwty Compnntes to provt

funds for their ow?

been adduced by the gecretary of State
among the reasons urged by him, and
Parliament might ~ have

possibly f
t to accept that explanation,

thought fi
but for himself, he though he might be
wrong, he was not preparet to sanc-
tion 80 unexpccted n proposition
Sir BARTLE FRERE said, he
the {Tonorable (Gentleman

thought ) ; ]
would find all the informat1 m which

he required in the Parlimneutary paper
to which he had already referred ot the

19¢h July last, and would find there
not only the names of all the guaran-
teed Ruilway Compnnios, bup the
amounts abt which th ir balaneces gtood
at tho end of the financial year- o

Sir Bartle T'rore) would obeerve, how-
ho wa3s not aware at prosent
ity to which he had

and that

ever, that

that the necessity _
iple had arisems

alluded as P83 ;
i was very possi le t never might
arise, Dot it was © for which it would
not Do prudent ¥3 be unprcl)qarcdl:
Wwith regurd to ordinary Joint Stock
Compun'és, it was f course the r_l:iltuml
result that they must e}th - provide 1116
funds required for therr works or :)op
them ; with regnrd to gu(:lt_ri;n‘ (,et\;
Companes cage  Was i ’elen ’

uamntecd 5 per

(jovernme? ot ]
i gal cxpended
nterest o the capt ,
cent ! K

nd int )

n-my afger 1aying out largo amountss

& 3 .

Y)cill" qnable  t0 raige any S
o 5
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required to complete their undertaking, |
it was impossible for the Govern-
ment to sit still and say that they
would allow them to draw 5 per cent.
interest for doing nothing, while their
works were suspended. 1lle did not
menu to say in what way it might be
necessury for Government to come
forward, but he only meant tosay that
it would be impossible for Government
to treat such a case of a Company
which had been guaranteed as they
would that of a Company to which n»
guarantee had been given. Though
the present estimates were not eom-
plete und showed ouly a comparatively
small possible deficit on the part of
some Companies, even that would be a
contingency which it would be unwise
to neg'eet in estimating the balinces

required  for the current year's
service.
Tur VICE-PRESIDENT wis!ed

to ask the Tlonorable Mewber if thee
wag not some Clause in the contracts
entered into between the Government
and the Railwav Companies, which
compelled the latter within a certain
time to provide the capital with which
the works were to be execut d, the
penalty for non-fulfilment being the
torfeiture to Government of the Rail-
way aud its works,

Sk BARTLE FRERE suid, the
poaers were ample to tie (fovernment
to compel the Cowpanies to pro-
vide the capital to go on with the
works or to take the works into th ir
own hands, but that made 1-ttle differ-
enes in bhe bearing of tho question on
the Government.  Supposing the Go-
vernment were to interferc in such a
case and to take the Railway iito
their own hands for the purpose of
completing and working it on their
own account, that would only incrcase
the linbilities of the Government,

M. SCONCE asked it any Com-
pany had expressed their inability  to
go on, and called on Governmnent to
provide the required fn ds 7

Sie BARTLIS FRERLE said, he was
not aware of such o case.  Alter pro-
viding for an expenditure in the cur-
rent season of L£5640,000, they were
still considerably within  tho limit
which the Railway Companies ex-

Sir Bartio Ficre
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IR 1
pected to be able to spend, “"“'“(l;t‘) ;
he had stated, amounted 1o £7b17,] i

Tuz VICE PRESIDENT st
understood tho Honorable Mew s
sav that the Stcretary o Stﬂ:{] for
making arrangements in bn.‘—’!“ "”il-
raising a loan in order to “SSlj,yrvi“é'
way Companies with funds for €%
on their works, and to pl'e"“”.kU o
from going into the money “"”d (the
an unfavorable time. NO“":)‘( be
Vice-President) thonght it -“O;‘,vel‘“'
very unwise on the part (‘O-forft'it'

went, if they had the power £he
ing the Railway, to hold 0% Ty

Ruilway Companies any 10U oy
Government wonld make the “L.L,[,Ia 10
advances if the Iatter were ‘“j};,.‘r,in‘a’
raise the required capital for L”‘Sé fut
on the works. The proper ot ﬁ,,‘t'clt
Government to pursue W8 © ol
the Railway in terms 0 t,hc‘ Lul pob
it the Railway Company “1())0111:‘] W
raise the money they “’""",‘_ the G
do. Tt did not follow thatu ! "x’
vernment forfeited the R’“,\.‘.: )

ought to go on with the wo! ke il
own acconnt, They might M5 (10
over to others who woult
cnongh to carry them Ot gy BU
it very unsafe for Governmeh . g i
out any inducement of ’l‘mn}”
ferred to, to the Railway able M
As rgmarked by the ”0”""‘:“, o ﬁfi‘t‘
ber for Bengal, the Se(:ruldl;c ,uuli‘);
would have to go into 'tn st
market at an unfuvorxﬂ_)"e “" ,,ie's- ;
mueh as the Railway Compit’ ™ i

o)
Stn BAR LI FRERE S0 bl
riV””’

very much obliged 0, 1“’1”; for %16
and learned Vieo-Dresidc JJainid
him the opportunity of LR Gove?

it wus not the int("}“méoo c')u;o
ment to pledae itaelf a8 b of the zsir
to be pursucd in the eve’™ = 1l Jint
he had anticipated l}"'sm‘,'.{s g ,‘-)]‘suu
Bartle Ifrere’s) desire "‘I'I'- ‘.llm\'e
out that, at the t.1|n0. uld nob that

(o
spoke, he had not L“”hc mnollt':) P’
1q informati 1y y 4
this information 8 qu"d n"‘”

Govornment might ye, N oub
vide for Railway (::{1)0“;‘}:J(,mteqhi“d
a part of the liability 4 bo b(uir.d
that some Compnnics m,]lb)i j redpd
hand in pvoviding the (fr}t‘ -iné’s’\,bic‘l
to completo thetr Wiee for ¥

] re
that this was o contis
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Government must boe prepared But
he wished to state nothing which could
possibly be construed as pledging Go-
vernment to advance money tu Ruailway
Companies in that comdition. 1le stat-
ed the demands of the WKailway os-
Penditure as forming a very impurtant
tlement in the consideration of the
sum which must be kept in hand, »nd
With every hopo that such a contin-
Beney would wnot arise, it was oue
that it would mot be prudent to ho
Unprepared for. Ie was very wuch
obliged to the Jlonorable and Jenrn-
ed Viee-President and 1o tho 1lono.
rble Member for Bengal for having
embled hWim 1o vorrcet what would
Viersi.o have been & very serious
Wisapprehension of what he had  said.

EMIGRATION (FRENCIH COLONIJES),

Mg, BEADON snid that, pursnant
o the notice which he gave last Satue-
dug, Ly pose to wove the first reading
o a Bill ¢ to authorize and vegulate
the Ruiigration of Native Laborers to
the Freuch Colonies.”  The innuediato
Sceasion for this measure was explain-
“in g Despateh from the Scerctary
of State of tho 2211 June last, wheh
16 Would read to the Council. 1t was
# follows ;—

To Hia Excrriescy Tur o Hos'nue Tie
VERNOR GENERAL 0F IND1A 1IN Couxeil.
My Lowp—Sinco the last correspomienco
With your Government on j
Coulic Kmigration from tndia to the Frouch
‘olonies, Ter Majesty’s (ovornment have
4 In commnnication from time to  thuo
With the Goverumeunt of the Emperor of the
fench ps to the terns and conditions on
Which kuely emigration should be conducted,
ad 1 oy forward for your informatiou, n
Copy of the Convention which hns Leen agrovd
" bor the purpose of giving effuct to the pro-
Posed scheme of oimigration.
be accompunying lotter from Lord John
Russell 60 1y uddress will show how it in
that the signaturo of the Convention on behalf
of Yoy Vijesty’s Government must be delayed
ull your Govermment shall have bsen duly
Empowered by the Indian Legislature to bring
the scheme ‘into operation, sud s it i im-
Purtaut that the Comnvention should be signed
8 the entliost possible period, I havo to re-
3%&& that o Biil may without dulay be intro-
uced into the Legislative Council, conforviug
the requisite authority ou yowr (lovernment
ind the earliest intimation of its being passed
Wt Law mny bo made to me,

[SerreMser 8, 1860.] (French Colonies) Rill, 1062

You will not fuil to jnclude in tha Bill the
proviso specificd in the coneluding passnge of
the letter of Lovrd John Rusacll,

I huve, &e.,
3

C. Woou.

The letter from Lord John Russell,
to which allusion was made in that
Despateh was the tollowing.,  Atwer
referring to his correspondeuce with
Lord Cowley, Lord John Russell ob-
served that:— :

¢ The French Government considered that
the Emporor could not publish his proposed
declaration fur putiing nn end to the Regis
Contraes as long as any uncertainty provailed
with respect to thoe conrse which might he

the sulject of

taken hy the Legislative Council of Tidia,
whose conrent it now appenrs is required to
sunble the proposed Convention for the emi-
. Bration of Indian Coulics to the French
. Colonies to bo carried into effect.

1t is impossible to deny that the ohjec-
tion of the French (tuverument is well found-
oed., But, on the other hand, the publication
of the decluration s essential to the signaure
of the Convention,

1t would he very much to be rogrotted that
an arrangement which is 5o well enlenlated to
+put an end to o vevival of the Afiican Slave
Trade, howevar the operations mmy in beris
be dingaiced, shonld fall through on what I
trust is little move than o puint of form, and
I therefure would suggest to you that the
Legistutive Conneil of Indin should at ones
be moved to passalaw to carry into effuct
the proposed Convention, with o proviso that
the faw is not to come intu oporation until
after the conclusion of tho Conventivn, anid
until the time at which the Convention itsolf
is 10 take effoct shall have wrived.”

The correspondence between Towd
i Jolhin Ryssell and L rd Cowley, wiich
t he (Mr. Beadon) nced not.read at
length, ref reed to tho negoviations o n
the subjeet of permitting  the emivra.
tion of laborers from Indin to the
IFrovch  Co'onies.  With the same
Dospateh was forwarded the drafy of
a general Convention which had been
ugreed upon, but which would not be
signeid until the Legislative Couneit
should approve of the terms proposed,
and a law should be passed to give
cllvet to them. There wasg a second
Deapateh from the Sceretary of State,
dated the 24th July, founded on a
represcutation of the great want ol
Iaborers in the Island of Bourbon, and

directing that authority might be
given for tho commenceent of emigra-
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tion thither a8 soon as the Act should
be passed without waiting for the
formal completion of the Convention.
Immediately following upon that came
a third Despatch from the Secre-
tary of State, forwarding a copy of
a special Convention relating to emi-
gration to Bourbon alone, which the
French Governwent had concluded
with Her Majesty’s Government, on
the understanding that an Act would
be pa-sed by this Legislature carrying
it into effect.

e (Mr. Beadon) thought that there
were grave objections to allowing
emigration to Bourbon or any other
French Colony, without the sceurity
for the proper treatment of the emi-
grants that the execution of a formal
Convention would afford ; but as a
special Convention for Bourbon had
now been signed, there would be no
objection, if' the Act were passed, to
give it immediate efloct as regards
emigration to that Colony.

The question of authorizing the emi-
gration of Coolies to the French Colo-
nies was first brought to notico in 1851
by the Freneh Authorities at Mauritius,
who found that the supply of labor t
that Colony was quite inadequate to its
wants, and asked the Government of
India to allow the emigration to that
Colony of Native Laborers from India
on the same terms as to our Colonies,
promising to make the same provision
for the protection of the emigrants as
existed in Mauritius,  The proposition
was in the first instance discournged
because; although the provisions which
the French Authorities proposed to
make, seemed in all respects sufficient,
still it was felt that thero was no secu-
rity that the arrangements would be
carried out as promised, and that the
Government of India had no authority
to enforce their fulfilment. Inthe year
1852, however, & decree was passed
by the Freneh Government by which
considerable improvements were eftect-
edin the arrangements mado for the
protection of the Coolies at Bourbon,
md an application was mado to the
British Government to legalizo the
emigration of Native laborers from
British India to the Colony, There-
upon a reference was made to the

Mr. DBeadon
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ipion
Government of Tndia asking its,"]’:"me
as to whether emigration MWEVg,
allowed to the French Colomes'ini 8
quiries were made and the OP(.
of the local Governments “'ere.n}nent
for and received by the GOV“;ime
of Indin. At ahout the sam¢ ot
gentleman of considerable scH
attainments, and well knownt “",
rable Members of this Coun® Bo*
Mouat, happening to go d"“vn ‘rnmel‘”
bon, was desired by the Gover™ b
of Bengal to make enquiries M1, el
whether the decrce of the 4 /i,{o
Government was really and bon Joutt
enrried out. In may 1852 DF hieh
submitted an elaborate I'(’l"’rt? ol
he gave upon the whole 8 very L ghe
able view of the conditio” b
Iudian laborers then on th¢ o
and reconmended that theit ,e, Port?
tion thither from British Ind™ I
shou'd Le nllowed. With the l;endol‘)
sion of the Couneil, he (M r'.r m e
would read a few extracts To
report 8o ag to satisfy tl'e‘)““, for
that there was reasonable .g,'l: f ‘hf
expecting thut the P"omlol qbec™
proposed law, if pnssud,.‘vnlof (o ¥
ried into effoct, Spenking
cree, Dr. Mouat said— i
inte!
“ T was told by those .W,C“ “c‘ltﬁis .Ac;o‘:::
the suhject that the provisio ot
the basia of the mensurcs 8t Pl hied ol
regarding the ¢ oolies, and “.",", L in f““;i[iri
modifications have leen “"tubf,'he ﬂ"f'hulr:\b'o
tho laborers, so auxions f¢ -7 ed!
of the Colony to protoct

on”
y

them,” 1\[0119‘
. Pr. 4
In illustration of thi®
went on to say— . "'ﬂl
1 heve el
“Tho following is, a8 ¥ ‘:iq,m of P
able to ascertnin, tho genert! P y ’vﬂ‘:
ing now adoptod. gpectt
E"I‘he Uuoiizs aro collected 1Y & Tl

p YR
at the expense of a ‘H]lll).i?\“|I]lm:"v’yﬂlr;
brought before the _]‘l"’”‘) whont i
Pondicherry or Karrienl, \ci trmlﬂ1
sopurately examined a8 t”_"‘u will 2B Cal
Bourbon with thoir own 16 it Py

The engagoment which 0880 gr 177
work in Bourbon for three: ©0 g
is entored on duplicnte prPe whidh

The conditions of uulur('unlit)" i; P
cording to the xill.]’l",""f’1 “1 b
protensions of tho individtds = dicut?s Jie#
rations, are all inseribeds 4o 0 1 o

The nct of engagemon qo W !
advancos which are ™%
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befors theiy doparture, as well as tho legnl

. daductions authorised to snable them to return
to Tudin orto subsist on tho expiration of
their ongagoent, should they have been im-
provident or caroloss while in smploy. Theno
sunmis are deposited iu the custody of tho
special Syndic or Inunigrant Agent. As a
gonernf rule their wagos are caleulated to
begin from the first fortnight of their arrival
in the Colony,

The Controller invarinbly covcnants to
furnish the Cooliod with food and Medieal
attendence in sickness, however protracted it
umy bs, Thoe duily wages ave, however, not
paid for guch periods as the laborer is unable
to work.

He nlso covenants, in the event of tho
Covlie runuing away, or failing to fulfil kis
Pt of tho contract from vagrauey, to dedact
two days’ wagzes for each day of an unauthoriz-
el sbscucs without leave.

If a Coolio is convicted by a legal tribunal
and sentenced to fine for eivil offences, the
amount is deducted from his ravings, the pro-
prietor of the Cuolio being compelled to ad-
vance the sum in aunticipation, whatever may
o fts wmonnt. ‘The oxpenso of pnnidm‘xﬁ
Conlics is only borne by the state in Crimin
CuRga,

On boardship each oolie isallowed a eer.
tain amonut of space, and ho is victualled
accarding to n fixed senlo 3 I amn not acquainted
with the particulars of thuse provislous. In
regard to the former 1 conjecture the nllow-
mce of space to bo abont one-third loss
than that sanctioned for the saine ohject from
the Port of Colcuttn, but this is a more
surmise.  § have no exnct datn on tho subjcot
beyoud having been infurined, sud possibly
erronconsly, thut vessels of 500 and 600 tons
fiom Pondicherry, eurry as many Coolies as
ships of 800 or 900 tons lenving Calcutta,

unnedintely on the arrival of a Cooly ship
in the Rondstend of St. Denis, its sanitary
condition in enguired into beforc tho laburers
are digumbarked.

Tu the event of any contagious disorder ex-
isting on board, they nre sont to porform qna-
rantine nt a Lazureito in tho ravine of St
Jastquca,

When thoy uro disembarked at St. Denis
Stuelf, thoy ure sout to perform a simple gua-
rantlue iu a very largo establishment situn-
ted at the foot of the mountaing, at the distnuce
of ahout two mwiles from the Town,

There or at the houses of certain Medienl
Ofucrs melected by the Guverntuent they are

all vaccinated. .
During this time their written contracts have

becn presonted to and examiuned by the pro-

por authorities and mado over to the Syndic,

As nooun they aro reloancd from guarantino

the Syndic idontities cach of them according
W the deseriptive roll furnistiod. The Cuolio is
w&\iwl to utato his age, name, and cnsto, his
fathor’s nnme and tho place of bis birth, and
any particular inorks of ideatification present
iu the individunl are notod.

The wholo of these particulars ave copied
from the goboral Regiatwr iuto & beuvk cun-
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taining the copy of his engagement, and of
the rules and laws rcluting to him, and this
book is made over to the Coolie himself to
ennble him at al} times to know his duty and
obligations, and claim tho fulfilment of alt
righte to which he is entitled. The laborer is
compelled to carry this with him wherever ho

goes as a permit of residence and epocics of
ticket of leave, as well as to afford him protec-

tion from arrest or molestation,

The stipulated engagement ontered into
with the ship-owner at Pondich arms him
with authority to transfer his right and title
to the landed proprictor in Bourbon requiring
laborers, the terms of cession being a matter
of personal bargain between them. ‘The
transfor requires subsequently to bs lognlized
by the Ryndie who ontura it in the general
Registor, and inscribos it in the Coolie's book

It is this circamstanco, and thelfluctuations
in the price of labor that raiscs or de]
the value of the contracts, which has given
rise to the erroneous impression in Indis of
the Coolies being sold as alavos.

The actual and average prices of the pur-
chase of the contracta of ditferent gnugs of
Coolies are published in the local jowrnals,
without a statement of the circumstances in
which the sales have bucn coffccted, bocanso
these arc well known on the spot. 1llence
the misapprehension at a distance,

The working hours of the Coulies are from
six in the morning to six in the evening with
two hours intorval for buthing, eating, and
rest, Their food is eooked by ome of their
own caste, who has no other occupation.

No ooriyoml punishment of any deacription

is allowed to bo inflicted by the landholders
on the Coolies. All offonces of cvery des-
eription roquire to be reported to a Justice

of the 1’eace, who can iuflict punishment ae-
curding to the gravity of the offence, to the

-extent of fifteen days’ imprisonment with

lahor on the roads and in the public works.
If they turn out iuourrigible vagabonds, the
nitimate punishment is transportation to the
Coromandel Coant,

In Criminnl wmatters they are liable to tho
provisions of the Code Napoleon.

My impdhonsion cortainly isthat they are tronte
ed with the grentust kmduess and cousidore
ation by the (overmment, that thelr punish-
menta are lighter than those of the free Nogro
population for the same offonces, probabl
cause they are physically less capable of
beuring up agninst harsh treatment, nnd that
every means is taken to render them content-
od with their lot, and to induce them to
s8ttlo on the Island.

The number of womon who accompany the
Coolies is about in the proportion of ten per
cont. As iu the Mauritius, they seemued to me
to bo of a very low order, and are probably
soldom, if ever, tho wives of tho men thoy

acvompany.

H h’:n{ tho number of Indian Laborers in
the Island very variomsly ostimated Somse

i numbered them as high as 30,000, others rated
them lower than 20,000, Boiwcen 23 and
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24,000 is, I helicvo, not far from the actnal
number at prosent in the Colony. At lenst
50,000 aro nocessary to supply the full wants
of the Island.”

In a subsequent part of his Report
Dr. Mouat observed :—

¢ There can be no doubt.I think,that India
poseesses a vast surplus popnlation, more than
the West Tndin Islands and those in the Son-
thern Division of the Indian Ocenn can pos-
sibly absorb as laborers, and that, when care-
fully managed. as 1 know them from personal
observation to be both in Bourbon and the
Mauriting, they are far hetter off than in their
own homes.

They leave India full of prejudices, utterly
ignorant, and as low in the seale of humanity
s it is possible to imagine such beings to be,

They acynire intheir transmarine expertence
habits of thought and independence. a know-
ledge of improved meuns of cultivation, a
taste for a higher order of amusoments, n gre ter
pride of pergoual appearance, and an  ap-
proach to manliness of charncter, rarely if
ever geen in the same class in their native
villages,  They are lnosed from the trmmmels
of caste and abject submiission to pricst-craft
which renders them go unprofitable a race at
home. They are removed from the blighting
inflacnee and extortlonate exaction of Native
Zemindars and other deprossing agencios, and
protected almost to an injurious extent in
the exaction of their rights,

he spread of such men throughont the
villuges of Hindoostan cannot fail to be bene-
fieial, and inany humble estimation ought to
be encourned to the utmost limit of which
it i suseeptiblo.

They biing back swealth, vigor of hody, and
sneh enlargement of nund ag can be acquired
in their sphere of life,

1 did noi pereeive that the Frenel Govern -
ment i+ waking any attewpt to edueate the
children of the Coolies  bhorn in Bourbon.
There was in the Island at the timo of my
vigit a younyg priest, who had formerly been a
Student of the Medieal College in Calentin, of
the Boida caste, then named Sreenauth Sen.
Tle wan a young man of powerful iutelleet and
ircepronchabla character, and  wag converted
to Christinnity by the Nuns at that time at-
tached to the Fever Hospital,  1le is said now
to be entively devoted to ministering to the
Bourbon Coolies,”

That, Report eame before the Go-
vernment. of India tozcether with the
reporta of all the Jocal Governmenty,
among  which was one from the then
Governor of Hengal, Lord Dalhousie,
who was strongly in faver of allowing
the proposed emigration o take place.
The Government of India too was dis-
prsed to give the schemo its favor and
support. but there were some parts of
the deeree to which ohjection was

Me. Deadon
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taken as not providing snffeiently f‘:;
the protecti-n of the Coolies: 1idh
following were tho points on wil
objection was made :—

(1). Insufficient space on boardshil bonf\l'
(2). No provision for a Surgeon o8
ship. ot
(3. Inndequate provision as to ©
on boardship. dom
(4). 'The same as to water and I,’mv,l'iuu i
(5). Objection to allowing e"}’gm.lpuri"
tke place from the Frem
in lwdia. o to
(8). Objection to allow onﬂg’“,htjt judied
Trench Colonies in the VY€
or to Guiana, ol froth
(). If cmigration wero 8llo¥ of WY
French DPorts, absuct o of
arrangement for a Britts
at such Vorts. Qo
Now it would be found that t]:O.oinﬂ1
vention provided for all 11109: .}\"iaiol‘
except one; and that was the l: boﬂrd‘
of a proper supply of water °_'t i and
ship. It was a most impors (M
peeessary n

5
provision, and lib Jd
Beadon) presumed it was 0"‘8 ip W
the Convention simply 1’0"’“15)“0(1 for
thought that it would be “‘".].)}.‘ 0.
in the Actof the Indian 1eg=® " lhi
The reports in guestion “'orn,"”,L
mitted 1o the Court of Dlrc‘?\["icgv)”
by them made. over to Her b\ 5
Government, and  sinee bjech 4
matter had  formed  the 8420
negociation fetween the
Fnglish Govermmments. o0
time the Freneh Governme! mout
able to obtain from Indin the "lul Lhmn
Inbor required in Bourbes ¢; e
othe r Coloties, had resorted 550y, i
of what they called free, Qs o
(Mr. Tiea ‘an) would bo S il

Wl ko ,  which ;
eall forecd Inbor, Slave, i

)iv5

LA

{hel

n

. 5 { '

of t.lne character of ‘:11080‘ ol
carried on  between frica- he
and the Const of AfC gwee’ o

ul )xfltl(‘"l c('l’tuiﬂ the

truct was enter
I'rench Government heredy jto
chants at Marseilles, mpow"rer@rs
latter ngreed and werd er 0 ]“hoic.ai
transport a large nln‘nbcc‘ *ol"lf]u,r'
from Afriva to tho FreM™ o o Sy
under this contract "'h””‘(mn ps O
tered to go and collect lc;:. t.ll“"[mrf'
Afriean Const,  Thes¢ W o othcrbci'or”
veyed {o Zunzibar OF 55, oy

T 90"‘ :
and there required

‘-()n ’
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!()me 1
l)l‘u(;ee "H
will,
tl:amc of

0P
d to‘l‘;'y that they engaged to
1 “.M"Ul:bon of their own free
- th's \{(bil‘yl egsy to see that o
e ® to mout nd must directly give
rra‘(]e_ Ao .Of_ the evils of a Slave
ee‘.’l"‘,’dv m]do:l‘:“lg_]_\: kidnapping was
l“c"‘Ption w ‘l-cmes of the worst
nil.ntel‘s and ere committed by slave
r“ec T others in pursuit of their
L"pr:esehted ts) state of things had been
" Hesty 4 u)’ the‘(}overnment of Her
4 song 10 French Government
;li\xence‘ m“cefltnchou was, in couse:
1 € i
hy 1 regyl Of(m the traflic. But the
pre British g the remonstrances of
Sent (3, Fovermuent had been the
tl\\ Cﬂl’rie(ive”m‘m’ under which, if
:t thity ‘;“r‘?_“t, it might be expected
top Hlblo traflic might be put
L.liblowmg the emigration
the 1"‘0[,08(;(1 orers from India. 1t
Wd b g that the emigration
“‘}l“_CtIOVned under proper
o down i ‘IHCh‘ had already been
w"liblenlent(,(l \ie (-’{)luvention and were
v} n the Bill
ol he () ill, and by
nt{l,t- the Ob(iol:' .Bt‘a"on) felt conﬁdcl;t
Nr‘med. o nn‘ned at would be fully
the ¥ ""o‘ect:& Caolies would be pro-
oo g in this country, before
wl) nt on bo: ;
st e on |, boardship, a8 well
nywoul(l l,e't(:l“l"dshlp. Their iuter-
g an they "en care of in the Co-
s to ndi“‘:‘?{l\d be permitted to
Ivey, ut residence e e e e
T, o they, a free passage being
thap oTe W )
at p. . WS ng
by freq hll)m‘orsl‘eﬂson to apprehend
1,Qd“cu( ever bee once taken tn Bour-
od n ill-treated there, or

Yoo
Wati
1:1{’ ationg

‘-he 0

o slave 5

Were V1 ever very 5 on the contrary

foy, . ¢ 4 Ything to show that t} ,
iy reated  (here wt they

The only

B gy CHAL L :
r@mt“ken to ﬂi‘(?{):{‘ght be kidnapped
X EMtati Colony unde {
ateg 2 YN 11 p
per"\itte( on the lf'Lt they might Dbo
Ao patymn LY IE0 and not

t .
\::}ilotvohthelr country.
that it ernment of India,
nhon t‘would not nnder
0d treq. \e same security
Prong), - ment of the Coolics
&8, angd u( olonies as our own
eminrr“fgltn to “:)“dlﬂ' renco was this.
o0 wag ull;\\%\(‘i"tg(ilz?l:‘(:e;’l;lz
e

. A

It gy BATU8 £
“lia :vldellt
fOr tlp]‘velltio
1y
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|
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to any Colony un'ess 1le Government
was gntisfied that Inws were pussed in
ghat Celony which would afford securi-
ty for thegood treatment of the Coolies,
whereas in the case of cmigrants to
Trench Colonies {here was nothing fo
rely upon but this Conve ntion. Inone
Clause of the Convention, it was sl
{hut the laborers would be dealt with
according to the Jaws passed for Mar-
tinique;but as to what the laws of
Martinique on this behalf were, W€ had
no information. But this ¢ ndition
geemed to have gatisfied Her Majesty’s
Government, and we must take it
on trust that er Majesty’s Govern-
ment had the means of pructicul\y
enforcing 16 through the agency of
British Consuls.
The principle of the Bill was to le-
galize the terms of the Convention and
to apply to the French Colonies al
guch provisious of the law relaring to
emigration to our Colonies a3 were
applicable. The Convention provided
explicitly that the Coolies during theit
residence in French Coloni’ 8
would be under the protection of the
British Consular Authorities, an as
the leralizition © froe omigration -

would induce the IFrench Government
the S'ave Trade,

to put an entire stopto
and at the snne time open & field for
the proﬁmblo employment of tho
lnboring pnpulntion of Indin, he (Mr.
Beadon) thought that the Council
might proceed to legislate 10 the mat-
ter and to renmove ull local impedi-
ment, as if they had t' e sane gecurity
for the good treatment of' the laborers
in the French (‘olonies 28 in our own.
No one would deny, 88 an abstract
prol)osition, ghat the laborers of India
had a right to earry their Jator to the
best markets and that the Government
ghould interfere o1 y to unrfl ghem
agninst misrepres ntation and frand in
their engngeun-nts here, t0 protect them
on the \'V()vng(‘, an to cnsu‘rc them Pho
2 of their just rights during

. pesidence in &
e (Mr. Beadon)
Jesirable that

Wbt it par
thought l()1 Jaw should b passed ab

{lLie proposet . ; g
the [preseu {ime, 88 it u }ght; affor
r many atarving people,

oy ployment fo y 8
;Llull) ru:Ylievc o sulferings which had
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arisen, and were still further threaten-
ed in conscquence of the drought
and searcity with which the North-
Western Provinces had been visited
during the past senson.

With thesy observations, he begged
to move the first reading of the Bill.

S BARTLE TFRERE seconded
the Motion, which was put and car-
ried, and the Bill was read a first time.

Mr. BEADON then gave uotice
that he would next Saturday move the
second reading of the Bill.

VACATIONS (CIVIL COURTS)

Mr. SCONCE moved the second
reading of the Bill * tv amend the lnw
relating to Vacations in tho (ivil
Courts within the Presidency of Fort
Willirm in Bengal.”

The Motion was carried and the Bill
read a second time.

STAMP DUTIES,

Mr. BEADON moved the second
reading of the Bill “to amend Act
XXXVIof 1860 (to consolidate and
amerd the law relating to Stamp
Dutics)” and said that he would
reserve any further observations that
Lie had to make up n it until the
])olllmcil went into Committee on the

3ill.

The Motion was carried and 1he
Bill read a second time,

Mn. BEA DON.anoved that the Stand-
ing Orde:s be suspended to enable him
to carry the Bill through its remaining
stages forthwith,

Sin BARTLE IFRERE seconded
the Motion which was put and carried.

Mi. BEADON moved that the
Council resolve itself into a Committeo
on the Bill.

Agreed to.

Section I was patsed afier amend-
ments,

Scetion TI proposed to authorize the
use of One Anna Postage Stamps in
certain cases,

Mr. BEADON proposed the omis-
sion of this Scetion, and suid that he
had ascerteined since the last meeting
that there would be a suflicient nuw ber
of One Anra adlesivo Stamps,

Agreed to.

Mr. Dead n

TEGISLATIVE COUNCIL.

, 167
Amendment Bill.

. ’ ; \L‘W“y
Scctions ITI to V were %
passed after amendments. i
1R, 47 rop 108
Mz. BEADON propose )%etti 1
duction of the following new " "4
the necessity for which aro © [
clerical error ju the present Ac p
v\'h
: - - P
“ Scetions XXTI and XXII of J]\](\ving “cﬁ
of 1860 are repeuled, and the fol0Lyy o
Scetions shall be read ag Sectiond * »
XXII of the said Act :— all 9
¢ XXI. DLvery vendor of S“tamp‘s :1|Buquc'§s
on the back of each Stamnp which i Sb ,E('-ellt‘
adliesive Stamps and Stamps ws e Mu;;
or for Bills of  Eixchange, Proms” "“kc;w
Drafts or other Orders for 1110115)1'uding, (ul
agreernents for loavs, or Bills Uioll t,wh"w
date of issue, the nanie of the PEF¥CT gput
it is issued, and his own 01@”“”{’; s
on paiv of a fiue not exceeding ©

oulf

Rupees.” oW
YXX ; . [ N0
XXII. Any vendor who eie® fp (ix!nd“"

write a fulse nume or date on ! (:]ursa P
Stamp which he is required to °‘_‘Bw D
the foregoing Seetion shall be punleq of ,m]ll,,,
not excecding five Jundred RuTe? o ot

: 1y
sommnent not exceeding three mont
Agreed to. 1 that t]ll:i
M. BEADON movet . .. u¢
following new Section be
after the above :— z
1 Af
said Cig
« Article 28 of Schedule A Uf‘fg‘;ds shﬂ}l b
is repealed and the foll()W]"ﬂ',_ Lqule ¢
read ns Article 28 of the said ¢ |
said Act :— gt
* 28 Kngngements to?) ol D2 cli‘t o
cultivate, prodace, pro- tho 1111"“'r3w"I
vide,or deliver any arti- (00 4 q the
cle of commerce in con- | ‘i;u:ula-"
sidoration of advance | D¢
made.
ot
ol
Agreed to. had 10 it
> . . 10 I e )
Mu. BEADON sid, ! it he thot rt,lw
amendwents 1o proposes tic Y pet
P . to g 10 o I
it right to bring o

s
Committee that the B“‘;S

of Commereo had Bl‘ggﬁ,duw Afo A
ment in Article 49, 57 g0 1‘00“@%
he apprehended thas llt.,ul“‘”n” !
ns itstood, o Policy .”] g it jinb?
liable to bestamj ed 9’% lcol’ \Vf"'ﬂt w
made in duplicate, €€ lnus. \‘Yh)‘ \\j"‘i
to be stemped eight ””‘0 rgq"‘r'c(,pleg
Chamber of ('mmllt’rt of t“’olmﬁ tllt
that the Duty on €80 4 'xgu'P‘

.‘r
. v i annad he” ot
should be four lOu]d howec&

ut

triplieate if, exccute®™  pp * oy
“tj (Mr. Peadon) .“EO“T)I' et

Polict

that the Duty on
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which was almost the lowest in the
whole Schedule, and which was the
8ame 8 under the old law, should con-
tinue unaltered.

8ectons VI and VII and

the
reamble and 'F

itle were passed as they
8tred, and 1hs Council having resumed

Ls sitting, the Bill was reported.
My BEADON moved that the Bill

o read a third time and passed.
ho Motion was carried and the

U vead o third tie,

Mr. BEADON moved that Sir
Bartle Frero be requested to take the

Bill t0 the G .vernor-Generul for his
i3-eng.

Agreed to.
PENAL CODE.

The Order of the Day being rend for

the adjourned Committes of the wh le
Jouneil on ¢ Phe Indinn Penal
Yode,” the Council resolved itself into
® Commit ve for the further consi-
sration of the Bill.
CPap CIEAITRMAN nsked 1.ermis-

8o g0 go back to S.ction 3
,Ch"pter V (punishment for abetment
i the net abetted be committed in
tonsequenco, aud where wo  express
Provigion was made for its punish-
Ment), and proposed a trifling nmend-
Bont which was carrie !,

Chapter V1L (of offonco: relativg
to the Avmy aed Navy) being read by
the Chairagn-—

Mn. BEADON asked if this was
Mot o o of the Chapters which referred
to (\\)gg ny.

Ve CUATRMAN explaine! that

@ course he proposed to pursue
with respoct to Mogging was this.  As

O4ging was not oune of the punish-
Wwents provided for by tho Code ss

Whlished, hat had since the year 1857
ool ingerted in the Code as w new

Punishiment, he did not think that he
nld poass the C de with the
without a repub-

Couneil co
Tetention of flosging,

[Seprexnzen 8, 1860.]

Denal Code. 107¢
the Codo should stand as it was with-
out the punishment of flogging, and
to call for tho opinions of the local
Officers respecting the expediency op
otherwise of its adoption.

Me. SCONCE said, it might be a
ground for postponing tho consider-
ation of the question that, nt Bowbay,
Brahmias were oxempted from the
punishment of flogging,

Mr. ERSKIN Eanid. hebelieved that
the statement just inade by the Hone-
rable Member for Benyal required soma
correction. It was trus that one
Bection of the Bombay Code pro-
vided that persons exempted by a priov
Section of that Code from imprison-
ment with hard labor should not be
scutenced to flogging ; but at tho
same time that prior Section exempted
Brahwins from hard labor only in
cas 8 which were not so atrocious as
to prevent 1he infliction of such a
punishment on such psrsnns in those
cnses from shocking the sentiments of
the native community. He believed
he was correct in saying that tho
limitation ns to flogzing had been
practically enforced only in the same
restricted sense, that is  to say in
regard to offences by Brabmirs which
wers not grave enonzh to prevent the
feelinus of the community from being
generally shocked by the infl etion of
that punishment.

Mu BEADON said, with rogard to
the punishment of flogging, he thought
that as the Committee had alpend
affirmed it as 2 general principle that
flogging was to be one of the punish-
ments upder the Code, the hetter course
would be not to undo what had already
been doue, but to postpone the conside-
r.tion of the yuestion as t- the offeices
to which flogging was applieable, untit
the opiuions of the local Officers were

received. .

Trng CIIAIRMAN  said, only
two courses were open to us,
naumely. eithee to provide to what of-

Ieation of the Code; nnd this eould
ot conveniently be dome if the Code
was to

fenees flogging ought to be applied and
come into operation from the
st of M

republish the Bill, or to omic flogging
from the Codo and provide for it by o

lay next, na time was necessary | separste ennctment after o nsul i}\g
o be slowed for tho Code being pro- | the local Officers on the sulject. For
{"t'{éy translated  wd  wtudied. ile
y

the ve sous alre.dy given by him, he

uded  therefore to iuclined in tavor of the lauter course.

propose that
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Sk BARTLE FRERE said that he
would much prefer the last course sug-
gested by the Monorable and learned
Vice-President. It had been supposed
that he (8ir Bartle I'rere) and other
gentlemen who objected to the omis-
gion of this punishment from the
Code did so on the grounds that
they had approved of the punish-
ment in itself and desired to retain it
jermanently as a general pynishment,
Nothing could be farther from the
truth. Ile was convinced he spoke
the sentiments of every one in that
Council when he said he was most
anxious to see the punishment at once
entirely and for ever abolizhed. His
objection to its imwediate abolition
rested main'y on i« belief that to many
classes and in many parts of the country
imprisovment or any other punishment
which could be substituted for flog-
ging was in real'ty the more inhuman
of the two. There were vast numbers
of wild tribes—men who never lived
within four walls and who pined and
died when removed from their Nafive
jungles or deserts. To these nenimpri-
8 nment for even a very short period
and with the lightest possible discipline
and best treatment was gimp'y a sen-
tence of lingering but certain death,
His own observation ou thissubject was
confined to the wilt tribes of Western
Ind'a; and when he spike last on the
subject, and stated his belief that the
same reasoning  would apply to the
junglo tribes 1o this DPres dency, his
HNonoratle friend the Member for
Bengnl expressed his doubt ot the fact.
At that time his (Sir Bartle. Frere'’s)
liclief as regarded Bengal was founded
on a remark regarding the mortality
in the Alipore jail. Since then he
had referred to that most able and
experienced Officer, Dr. Mouat, who
confirmed, on the most unmistakenble
evidence, liis (8 r Bartle Frere’s) previ-
ousimpression.  There were hundreds
of thousands of savages nnd uncivilized
tribes on all the borders of Bengal, in
Beerbhicom and Bhaugulpoor, in Assam
aud on the Burmese froutier, among
whom the mortality of prisoners shut
up in jutl was enormous, v compared
with the mortality of other classes, 1t
was the simple confiuement that killed

LEGISLATIVE COUNCIL,
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. {'ulll“‘l
them, and no device had yet been g

by which the mortality of thcse’; be
ges when shut up in prison co:l susl
kept within such limits as were o felt
with other classes. Now whd g
was that, however bnrlm‘l‘Ous_the"lnent
ishment of flogging, the imprisd! that
of such men, when you K ‘lt Wi
death would be the probable rest™ yyy
far more cruel and unjustifith’® oy

[¢

while for cases such as t"ese T | u

others he (Sir Bartle Freve) o1
that flogging must necessar! ;l}’ly onfs
tained as a punishment for M0 L, i

to come, he would be glad o
omitted from a Code such ﬂ? (e wis
which they were engaged, ¥ tliﬁ"’ aod
intended to be a complete, S"‘enndm.d ol
permanent work, aud 8 Sti‘ or
general penal jurisprudence g hat
time and this country. B{']""‘"S”wilh
you could not at present "]“qp:/,- eced
flogging without incurrnvd p o el
sity for resort to expedie’ e
though they ap;eared '"01‘,’4;
were really more eruel to "“w
of our Indian subjects, het i
glad to see the punmlnneﬂ!l
from the Code as a b:u-lm.r(l)llcc
golete punishment, and pid
Act by itself asif it were o" ')') :
o1 110! p3
ns a temporary and ex«gl‘ Jar c]:x{are
dient applicable to purtict? Ll\t’"MU;
and conditions, The €0 Lo tl‘“‘
which seemed to him best il l"".rlft
s gested by the llolll)m.b"’ 0 glnl’.l",,,
ed Viee-President, to refe! ep!!

N . ant , i
for the consideration " yper”
a

o 8
of the loeal nuthorities, sy ll.l',rlg
by separate enactment ﬂ\"-'A"',m." 1{1'%,
cnges only where tho r(l-cﬂ‘i" it
show it was necessary ¥ gibeds o
such roasons ns he had desd he Cﬂlil

Tng CUAIRMAN st oy o
was not to come N
the 1st of May next, 870
duced flogging into the oot
punishment, it wouls jo g,
republish  the C(j(le- l)it‘cti"”s{!l'i’
think it right, after I\I(i-l;‘b'rs 00'410
been made by some | post the
Council, that we should P ho
by the votes of & Il}“.)""'f"-’; Cott ol
cil, without r(*pubh’:«l?mzi
ea'ling for {he 0])”"}""0
Ofticers. 1o tllb:""l('l that
puss this Code withot
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ment, and to ask the Governor-Gene-
ra'l in Council to call for the opinions
of the local Officers, and if thase
_Oirl_cersnr the majority of themshoul 1 be
infavor of the punishment of flogging,
to provide for it by n separate mea-
sure, The difficulty of republishing
the Code was this, that it was abso-
lutely necessary to allow time for the
C"de_ being translated and studied be-
fore it bucamo law, and if it was to be
republished, he did not think that it
¢uld be bronght inte forece from the
st of May ; whereas it mi:ht be
dealt with as a separate measure, to
take effect from the same time with
the Code.

Mg, BEADON snid, ho quite aareed
vith the Honorable and learned Chair-
man as to what was required to be
fone, though he differed from him as
to the mode of doingit. It struck
him that the most advisable course
was to provide for fl geing by a gene-
ml Clause, and l-ave tho considera-
tion of that Cliuse until the end of
the Bill, Tn tho meantime the Go-
vernar-Groneral in Council eonld ob-
tain the opinions of the loen! Oflicers,
and then we could determine for what,
if any, crimes the punishment of flog-
ging was applicable.

Tup CHAIKMAN said, his own
opinion was that flogging was mnot
required so far as  the Supreme
Conrts were concerned. ‘They already
had the power to inflict that punish-
ment under the 9th Geo. IV, c T4
Mo did not recollect, over since ho
had been in Dlia, of its having been

“inflicted in tho Supremo Court, and
ho did not thirk that it was a punish-
ment which he should ever infliet,

With regard to the Mofussil, however,
he believed the Oflicers wera gencrally
in favor of flogging as n punishwent,
and he had 1o obj ction ther fore
to ita adoption, as regards c rtuin
wifences.

Mg. SCONCE snid, he was not
agninst flogging  altogether, but it
wis o matter which required some
deliberation as to the extent to which
it shonld be allowad, 1le referred to
w sta ement which recently appeare |
i the public prints, as to the extent
o which flogging was carried in Oudo,

{SeprEMuER 8, 1800.]
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and which scemed to justify tho ap-
prehensions he expresso! sometime
azo, that men -becamo callous to the
infliction of corporal pumshment and
could not hold their hands when onco
commenced. It was stated in the
newspaper to which he re‘erred, that
flogaing was imp sed to the extent of
hundred stripes which weve suffered
by successive instalments when the
prisoner had recovered from tho cffects
of the injury inflisted.

Mr. FORBES said, with reference
to the suggestion of the Honorable
Member opposite (Mr. Beadon) that
a decision on the present questi'n
should be postponed, and that the
opinions of all local Officers upon it
should be obtained By a referenco to
eaeh loenl Govermment, as had been
done when the question of tho intro tuc-
tion of Oaths into the Civil Procedure
Code was under consideration, he (Mr.
Forbes) wis -ed to ask that Lonorable
Gontleman within what time he anti.
cipated that tho replies of the local
Oflicers wonld bo reevived. The re-
fo ence on the Oaths guestion had heen
made in consvquence of a Bill brought
in hy h'm (Mr. Forbes), and he was
quite sure that hio was withn the
teuth when he said that the replies
to the r ferenca made were not ie-
ceived in less than six months. It
thereforn the pr send question wero
postponed, nnd the Penal Code was
not to be passed until n settlemeut of
the question of flogging were arrived
at witer tho recvipt by the Council of
the opinions of all local Oficers, it
would be vain to expect that the Code
gh uld pass within the next six months,
and consequently vaiu to anticipate
that it would bo in operation, a8 Wwas
intended, on tha 1st of May noxt.

S BARTLE FRERE sais, he still

refered the course prop sed by the
Y[onorublo and le wned Chairman, and
was inclined to think that tho
que-tion shoukl be treat d as an
exceptional one and  dispuset  of
by a sepa ato ennctment, 1le thought,
however, that the introduetin of the
measure should bo mads a matter of
duty and not of ehotee, and that wo
should ot throw upon any Members
the disagreeable duty of b inging in
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the Bill as a voluntary measure. If
the Council were to charge a particu-
lar Member with the duty of drawing
up and bringing in the Bill, ho (Sir
Bartle Frere) was sure that no Ionor-
able Member would object to under-
tuko the duty.

Mr SCONCE suggested the ap-
pointment of a Select Commi tee to
prepare a Bill.

Mr. ERSKINE said, he was adis-
posed to concur in much that had fallen
from the Ilonorable Member opposite
(Sir Bartlo Frere). Tho punishment
of flogging must always De an excep-
tional punishment under a eivilized
Government. 1t could Le applienble
only to special classes of cases, which
ought gragdually tor become fewer and
fewer day by day. There was reason
therefore to doubt whether it should
find place in a great Code like this from
which it had been deliberately excluded
by the framers —a scientific Code in-
tended to be general and permanent
in its application. e would prefer
that a special law should be passed to
amend and consolidate the different
existing Regulations on the subject of
flogging, and if there were any reason-
able hope that a mature and well con-
sidered Bill of this kind could be
prepared in time to admit of its being
brought into operation simultaneously
with the Codes he would join his
Ilonorable friend opposite in support-
ing that course.

Mz, HARINGTON said, it seemed
to him that they would gain nothing
by delay, and that they were in ay
good a position now for determining
the questiou as to whether flogging
should or should not he one of the
punishments which might be awarded
under the Codo ns they would be a
month or six wecks hence—ner eould
he sce any advantage in consulting
the local Governments on the subject,
Members ropresenting most of those
Governments were present, and they
could probably speak very decidedly as
to tho views en'ertained by the local
authorities in the parts of the coun-
try represeuted by tnem upon  this
particutur question,  Tle was st isfied
that they might safely assume that
the majority of tho local authoritics

Sir Barile yere
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. : f ming oué
were in favor of flogging torM¥s,

of tho ordinary punishrents .Ottlxe)’
Code, and he thought, therefort o

had better come to a decision ?-.:thﬂ
upon the question. and not .‘bfﬁ,.ite
consideration of it for an 1N :ﬂog'
period. If it was iniendec t'h,llune"t’
ging should be one of the pumﬁ'" i
which the Criminal Courts e Code
flict, it scemed to him th
should say so, and that
ment should not bs left t0
seribed by a separate law, *
duction of which would be #!
uncertainty. They were prel :
Penal Codo for all Indits ‘f‘
Code would clearly not be ¢
or be what it pro essed to Do
general Penal Codo it it .
punishment which might bo
t-red under some other
in oxistenco, bub which
passed hereafter.
the majority of IT.nora
present were in favor© pe in
one of tho punishments to ne d
andor the Code, but that 891 “eor”
existed as to the offenses ©
viction of which it shou‘nl
ed. This was however & pight cniw
culty, which he thought "eloe
be g t over without n}'(i‘he)’ knf’th
the local Govermments: able \vl]'
what offences wero P‘”li an B‘;’:‘
flogcing under the Mndlﬁ{er the llliU"
bav Regulations, and W Tode u[ .
gulations of the Bens® Mion1 il
. s Reg ol
were nbrogated by

. g 0
J l"twll .IOB
\ These Regh it
that Code. 1 b oas & Bl of

v

natber on
yaritg
that

I\
i ,,.un{l 4

gerve to somo exten > gelet ‘eleab
them, and he thoug 1 Jeft b0 u_‘? o
the offences might ' r"‘lu”éom.
Comuittoa who might oro he e
make their report B¢ neil hat g
mittea of the \yh()le 1 CU‘I"“ibtt’"
ish-d their revision ”t ‘O"l’:,ging
would only add tl“'lm( ¢ 1h(;|'iun",
had already d. termil bt (,'udt,

. ong’
should be “included a8 T¥h0 10
ishments authorizct’ ¢
though it was of couts reconst
them to go back and li ,ulfg
question. 0:CH suid the G 4

Mnr SCON PR acti0
wns not as to the reloe
offences to whie X
wado applicable, bu
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ig R:»Ey]\'fat,lo“ of the Bill, if that pun-
S alpe, were now to be adopted. iie

i the a;.Y adverted to a  peculiarity
gard ¢, t?mbay Pregidency with re-
le 16 punishment of floggiug.
Would s g5S
the Mudl-',;ml\)v notige n peculiarity 1n
e same residency in relation to
Fears o i’l‘mtt_@r- In Madras, some
o a Tu’l’t;m Orging used to be inflicted
fole ci\t-(,_,'linbléh?eq“cnﬂy’ however,
lr the pyig e-tails  was substituted
Bl “tllls and consequently 150
U by g oy O CRt-0-nine-tails wo e
" In, F()R“Bl;~!l the ruttan.
' tha th ¥ suid, it appeared to
¢ € Whie| ® question of tlogging was
erreq y M ight very pr ,’:1 l')’
Qomipze e Jbproperly bo re-
iy Wittoe \ith, iounc:l to a Seleet
OfﬁP O what ()!I'H"St”mho"s to ¢ n-
P OZging g ‘nees the punishwment
ire S should apjly, “und to pre
, ok Submig o ¢ O pres
mighe 8IVO cffeet, ¢ 16 Council o
the 't 1econume, : 0 any course they
: Vi ' for adoption.  A's
a1 Mittee vy, e} )
bery “Ctiong of ¢ oud aect under the
iy, Yould “Ot,jlllet Couneil, its Mem-
whicl, ) 8 lj,"(;ncm'l:]my of that
: onorable Geutle-
by “l)l)rol(sw Bartle Frere)
]“ll'oyllfldi"iqunl A!{end would attach
A Bil t:()mbcr who might
nyg soment 4 0  make corporal
parg of t} Citing 1 )
i MOtwig) grarage © Sriminal Law,
1 b ¢, inding this, o) ;
“m Bt op tl X » Ouloquy
16 Committee, its
Copt it n o
ey A llltf\'ilill)lu 418 100 . Llag
le g Public Jjp, Calstquences of
. eargeg L‘fim_AS the Hounor-
trmg : ‘@
dugy 2¢ Constant) u wias well
us g ", Y cecupied by
S onsible duties as
engal, it could not
qui ont MitLeg (;, should form part
Nipg iideng ¢y 2 PUb he (M, o L
U oo th “‘iut’ 1’ the L ories)

i : ] Y should re.
10&1- Olelng f]- \Jll)]nlttee l ro

n might
Wi, ed om g rel
leeh \(}emlell)m‘;he ”01101'11[)]0 “"31'
ut 1 mt >
tp M‘.(l)e‘hd “'ul SRoral)lg undusgll tance
tivy Gr(l Thes at g1} timey nrned
Slay, Vet e, (I ers of tﬁz ;:~]\ll!l)g
Ol WPt > LOO, it “Xocu-
l§ 1 SO0, miuht vl ' e
Ty, ey 'nm from 4 b very fuirly

N u' l-‘)' b
o Tvivg gn
C mldemtlon ?)f tht-hi:
el mlilttrlf the Couneil
d Membu uult. the duty to
s of the Council
?

[SerreaBER 8, 1860.]
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fie was sure that they would all cheers
fully give their attention to the rub-
ject, and endeavour to the b st of their
ability to carry out the Council’s in-
structior s.

Tar CIHTATRMAN
tho suggestion and
intention, as soon Aas the Council
rose from Conunittee, to move
the appointment of the Comumuittee
as proposed.

Section 1 was passed
amendments.

Sections 2 to 8 were passed as they
stood.

Section 9 was passed after verbal
amendments.

Scotion 10 was passed as it stood.

Section 1 Chapter VIII (of offences
against the Public Tranquillity) was

assed after amendments.

Sections 2 to 8 were passed as they
stood.

Seection 9 (providing for cumulative
punishment) was omitted.

Secetin 10 was passed as it stood,

Mz, SCONCE moved the introdue-
tion of the following uew Secti- n atter
the above, and said that it would
embrace alt who promoted or con-
nived at the employment of latyals,
and reuder them punishable as prin-
vipals s~—

acquiesced iun
expressed his

after verbal

“ \Whoever hires, enggres, or employs, or
promptes or cennives at the hiring, engage-
1ment; or employment of any porson to join or
bocome a wember of any uulawful assembly,
shall be punishable ns a member of such nu-
lawful assembly, and for any offence which
may he committed by any such person as a
membor of such unlawful assembly, in pursu.
ance of such hiring, engagement, or employ-
nient, in the same munuer ns it he had been
a member of such unluwful assemlly or him-
self had committed such offence.”

Agreed to.
Sections 11 to 13 wera passed as

thev stood. )
Soction 14 provided as follows :—

« W henever an unlawful assembly or riot
tnkes place, the awner or occupior of the land
upon which snch unlawful assenbly is held or
such riot is committell, shall be punishable
with fine not exceceding one thousand rupcen,
it he or his agcants or servants, kuowing of
such assembly or riot or having reason to be.
lieve that it is about to take place, do uot give
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to the Drincipal Officer of the neavest l'olico
station the earliest notice in his or their
power of such asgembly or riot, or of its being
about to take place. and do not use all lawful
means in his or theic power to prevent such
riot or assembly from taking place, or fur dis-
versing orsuppressing it.”

Tng CHATRMAN moved the
omission of the above Section and
the substitution of the folloning : —

“ Whenever any unlawful assembly or riot
takes pluce, the owner or ocenpier of the land
upon which such unlawful ussembly is held
or snch riot is committed, and any person
having or cliiming an interest in such land,
ghall be punighable with fine not exceeding
one thousmd Rupees if he or his agent or
mannger. knowing that such offence is heing
or has been committed or having reason to
Delieve it is hikely to be committed, donot give
the earliest notice thercof in his or their power
to the principal Otlicer at the nearest Polico
station, and do not, in the ¢ase of his or their
having reason to believe that it was abont to
be committed, use all lawtul means in his or
their power to prevent it, and in the event of
ita taking place, do not use all lawful means to
disperse or suppress the riot or unlawful as-

sembly.”

Agreed to.

M. SCONCE moved the introduc-
tion of two new Sections after the
above,  ‘The first would render a
principal punishmble for the ‘eriminal
negleet of his loeal Manager, and the
second would apply the same prnish.
ment to Manngegg for eriminal neglect.
The proposed Sections were ss fol-
lows :—

“ Whenever a riot in committed for the he-
nefit or on behalf of any person who is the
owner or occupier of uny land rvespecting
which such riot takes pluce or who claims any
interest in such land or in the subject of any
dispute which gave vise to the rviot or who has
accepted or derived any henelit therefrom,
such person shall he punishable with fine if
he and bis agent or manager, having reasou to
believe that such riot was likely to be com-
mitted or that the unlawful assembly by which
such riot was committed was likely to be held,
shall uot reapectively nee all lawful means in his
or their power to prevewt snch assembly or riot
from taking place and for suppressing and
disperstog the snme,”

“ Wheurver a viot in committed for the he-
nefit or on behall of any person who is the

owner or oeenpicr of any land respecting

whirh suoh viot takes pluce or who claims
any interast in wneh land orin the subjeet
of uny dispute which gava riso to the riot,
ot who Law nocepted or derived any benclit
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therefrom, the Agent or ManaZer of
person shall be punishable with fine.
Agent or Mannger, having reason O,t
that such riot was likely to be comm! 1 such
that the unlawfl agsembly by ‘Vh',c', ghall
riot was committed was likely to be he "
not use all lawfil means in his P20 i
prevent such riot or *usso.mh]y_fl‘l’"’i ,
place and for suppressing and dispers
suine,”

apef

The Sections were severally agr
to. e

Section 15 provided as follows *
8 Of
“ Whoever hires or engages, °° gfao‘,”
attempts to hire or engage, any pchciﬁl‘d i
or assist in doing any of the ncts 8P unisllfd
Clanse I of this Chapter, shall be gon ford
with inprisonment of ejther df'scnponthl. of
term which may extend to six ™ ver hire®
with fine, or with both ; aund “']"’°I~. ,arlY
or engnges, or offers or attempts ul)v wed "”"‘
person to go armed with any det weapo" "'
or with any thing which used ar

offenica in likely to cause death

as W
|
i such
. s : in ]
pose of doing or assist ng 10 doing 0

0
act, or knowing it to he likely _“'"thﬂ],, tl:i” 1.'?
s0 hired or any person nssxﬂtlllg," doinif ?d
80 nrmed or use such ‘V""ponlllbe l’“"wht»
assisting in doing such act, shi cription rﬂ,‘rlh
with imprisonment of eirher "es.u'n‘sl e
term which may extond to two ¥
fine, or with both.” o
mis!
Mr. SCONCE moved ”‘“s(:,bst"“'

of the above Section and ,t': .
tion of the following Scct0 "
ﬂ»‘“‘m of

T
vosB, o it
; o('clll"‘t Wie
-gnllﬂrl '"‘,(a,d'

“ Whoever harbours, recel
in any lonse or premises in hi¥ e
chnrge or under his control 4ty ‘1il"
ing that such porsons have 1"’»“'" pireds
or employed, orare nhoit t0 'f:,m(- et G
or cmploved to join or bet o
an unlawful askerably, shnl l‘f")ﬁo
imprisonment of either deker ‘Il‘
that may extend to six monti™
or with both.”

Agrced to. ] mgscd
Soctions 16 to 18 were l o
they »toad. o ]}ill, o
Phe consideration of 0 puoil
then postponed, snd e
suned its sitting.
RAILWAYS: »
0
t,ﬂt“c nf

Mn ERSKINE mﬂ"‘:d ,alrll”)(‘[;‘b an
munieation from the 0:‘}%1' Ul”c‘"
Bombny forwarding the [ind Of,bilBt
Act for re, ulating the WO ig ¥
motives in the Railway
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Under eonstruction, be laid upon the
table and referred to the Select Com-
mittee on the Bill “to am nd Act
XVIIT of 1854 (relating to Railways
in India.)” g

Agreed *o.

Mz. FORBES wmoved that Mr
En:akino be added to the Select Oum-
mittes on the above Bill.

Agreed to.
REGISTRATION OF ASSURANCES.

Mr. FORRES moved thet DMr.
Frekine be add @ to the Select Come
Wittee on the Bill “ to provide for the

egistration of Assurances.”

Agreed to.
PARSEES,

Sir BARTLE FRERE moved that
Mr, Erskine be addoi to the Select
ommittee on the Petition frm the
Parscen of Bombay with the draft of
ode of laws adwpted to the Iarrsee
Community.

Agreed to.

VACATIONS (CIVIL COURTS).

Mg, SCONCE moved that the .Bill
1o amend the Jaw relating to vacatin: 8
in the Civil Courts within the Presi.
dency of Kort William in Bengal,” be
referved to a Select Cuminittes q.msiﬂt-
ing of Mr. Beadon, Mr. Harington,
and the Mover,

Agreed to.
FLOGGING.

Tur VICE-PRESIDENT moved
that a Select Committee be appointed,
Coneisti.g of Mr, Haringtoun, g\lr.
Forbes, Mr. Soonce, and Mr. Erskine,
% consider and report on the puuish.
ment of ﬁogging, and to p!:épnx‘o such

il as thoy might consider neces-
Rary,

Agreed to.

'l‘\gus Council adjourned at Yalf paat
5 o’clock on the Motion of Sir Bactle
Frope, till Tuerdny the 11th instant, at

o'clock in the morning.

(SerrRMBER 11, 1560.] Penal Code.

|
|

)

|

i yvunt, volunteors an :
i :l‘:mu thint public scrvaut to aceept it
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Duesday Morning, September 11, 1860.
Presenr:

The Hon'ble the Chiof Justiee, Vice- President,
n tive Clair.
Hon'bls C. Beadon, 1 C. 3 Ex::inn, E«q,
a

R. B. Harington, £sq,
H. Forbes, Esq., Hlon’ble Sir C. n.
A, Sconce, Exq., M. Jackson,

PENAL CODR

Tiue Order of the Day being read
for 1the adjourned Committee of the
whole Council on the “ Indian Penal
Code,” the Council accordingly resolv-
ed itself into a Committee for the fur-
ther consideration of the Bill.

The Sections of Chapter I1X (of of-
fences by or n lating to publi- servants)
were passed as they atood, except Nec-
tion 12 (providing for cumulative pun-
ishment) which was omitted.

Mnr. ERSKINE said, he saw no
pr vision in this Chapter for the of-
fence of offering or attemp ing to bribe
a dudiecia} Oflicer,

T'Ag CHAt{RMAN eaid, he theught
such & case would como under
the head of abetment. At any rate
he did not think it right to make both
the parties, that is the briber and the

erson bribed, liable to punishiment,

‘for then this difficulty would arise, that

neither would come forward and in.
form .

Mgr. EHRSKINE said, he appre-
hended that such .a ditficulty would
only arise {n the case of o bribe being
accepted.

Tug CHAIRMAN said, the
point was fully considered by the
Seleet O mmittee, who thought it
unnecessary to introduce a' y provision
on the subject. ‘The folowing was
whut the Law Commissioners said in
the matter :—

“ nt questlon still remains to
bocg?:i({::mm“\ %ro of opinion thnt we
have provided suflicient punishment for the
public servant who receives & hribe. “u“h‘:l
may bhe donbted whotiier we have provu'
suficieat punishment for the person who
offors it. The per.o;t v;ho. xl:“lx?;:tofa:zn\?l‘i:

i il on th s
mand expreas or iwplie g J e ain
will be

* panishable under the General Ruie contaloed in





